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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 665 of 2023 

Ninnal Singh Chahal 

, .. Applicant 

Versus 

State of Punjab & Ors. 

, •. Respondents 

Reply of Er. Daljlt Singh, Environmental Engineer, Regional Office, 

Faridkot on behalf of Punjab Pollution Control Board. 

Respectfully showeth 

1) That briefly submitted, the applicant has filed an application complaining that 

Farid Endave, Kotkapura Road, Faridkot, Punjab, a Pt.JOA approved colony 

which Is having around 60 houses, Is operating In violation of environmen~I 

norms. STP plant of the same Is non-functional resulting In overflow of sewage. 

The sewage Is discharged into a nearby water body through a pipeline without 

treatment. The area of green belt has been converted Into colony. The 

colonizers have sold the area of green belt and also land for STP. Sewage of 

Hotel Shahl Haven Is also discharged Into colony sewage causing damage to 

environment due to foul smefl. The school bulldlng Is being converted Into 

hotel/club. The letter has been treated as Original Appllcatlon no.665 of 2023 

titled Nlnnal Singh Chahal v/s State of Punjab and Others by the Hon'ble 

National Green Tribunal. 
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2) That after consideration of the matter, the Hon'ble National Green Tribunal was 

pleased to pass an order dated 11.01.2024 thereby impleading the State of 

Punjab through Chief Secretary; District Magistrate, Faridkot and Punjab 

Pollution Control Board as respondent in the case with direction to file their 

response. The Punjab Pollution Control Board (Respondent no.3) Is filing the 

reply in compliance to order dated 11.01.2024 and the reply of the Board may 

kindly be read in the following paragraphs. 

3) That a complaint dated 17.07.2023 has been filed by Farid Endave Welfare 

Society, Kotkapura Road, Faridkot against the promoters of Farid Enclave 

Colony, Kotkapura Road, Faridkot i.e. M/s Farid Colonizers regarding the 

unscientific disposal of waste water and Illegal operation of hotel c~m 

restaurant In the premises of colony. A copy of the complaint Is enclosed as 

Annexure-A. To verify the facts, the site of the complaint was visited by 

Officers of Regional Office, Faridkot of the Punjab Pollution Control Board on 

02.08.2023 and it was observed as under: 

a) The colony consisting of Farid Endave (Phase-1) In an area of 

9.8 acres and Farid fndave (Phase-2) In an area of 9.S acres 

Is In operation on Kotkapura Road, Faridkot, without any 

bifurcatior.. 

b) ~pprox. SO. no. houses have been constructed and occupied 

alongwith 15 r.o. SCOs. The colonizer has constructed an 

establishment In the name & style of 'M/s Haven Club' 

consisting of 12 no. rooms for party/ rent purpose, within the 

premises. 

c) STP Installed was found In abundant condition and wlld grass 

was found grown In the STP area. The components of the STP 

were rusted and as per site conditions, It can be revealed that 

the STP has not been operated since long. 

d) Domestic effluent of the colony Is collected In a man hole 

Inside the oolony and was dsposed off onto the vacant plot d 
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1.5 kanal area for stagnation. Also, an outlet of untreated 

domestic effluent of the colony provided Into Langeana drain. 

e) Plantation area reserved for disposal of treated effluent has 

beendeveloped as 03 no. residential plots. 

4) That in view of the observations of the visiting officer, a notice u/s 33-A of the 

Water (Prevention & Control of Pollution) Act, 1974 was issued to M/s Farldkot 

Colonizer, Kotkapura Road, Faridkot vide letter no. 2797 dated 12.09.2023 with 

an opportunity of personal hearing before Chief Environment.al Engineer(B) of 

the Board on 18.09.2023, which was postponed to 30.10.2023. A copy of letter 

no. 2797-2798 dated 12.09.2023 is enclosed as Annexure-B. No one on behalf 

of the promoter company had attended the personal hearing before Chief 

Environmental Engineer (B) on 30.10.2023. However, considering the facts of 

the case, the Chief Environmental Engineer decided as under that: 

a) Toe project proponent will ensure to operate Its STP regularly 

& scientifically to achieve the effluent standards at all times. 

b) The project proponent will provide adequate disposal 

arrangements for the treated domestic effluent and no 

treated/untreated effluent will be discharged into drain or 

onto land for stagnation. 

c) The project proponent will apply for obtaining consents to 

operate of the Board under the Water Act, 1974 & Air Act, 

1981 for phase-I & phase-II of the colony, within one month. 

d) Environmental Engineer, Regional Office, Farldkot shall visit 

the colony within one month and process the 'consent to 

operate' applications to be applied by the project proponent 

under the Water Act, 1974 & Air Act, 1981, on merits. 

The proceedings of the hearing held on 30.10.2023 before Ollef Environmental 

Engineer (B) were conveyed to the Project Proponent vide letter no. 3460 dated 

07.11.2023, a copy of Which Is enclosed herewith as Annexure-c. 

■ 
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5) That in compliance to the decisions of the hearing held on 30.10.2023, the site 

of the colony was again visited by the officer of the Board on 29.01.2024 and 

it was observed as under: 

I. The STP of the colony was found In abundant condition and 

wild grass was found grown in the STP area. The components 

of the STP were rusted and as per site conditions, STP has 

not been operated since long. 

ii. Untreated domestic effluent of the colony ls being collected 

in a collection tank provided by the colony and same Is being 

lifted by pump for disposing onto vacant plot for stagnation 

within colony premises. Also, an outlet of untreated domestic 

effluent of the colony provided Into L.angeana drain for 

discharging. 

ill. Earlier, plantation area has been developed In 03 no. 

residential plots by PP for discharging of effluent But 

presently, no plantation area ls existing. 

Iv. No management has been adopted for handling of solid of 

the colony. Solid waste was found disposed in vacant plot 

along drain. In view of above, the colony is violating the 

provisions of Water Act, 1974 and SWM Rules, 2016 willfully 

& deliberately. 

6) That it Is relevant to mention here that OSD (Litigation) to Chief Secretary, 

Punjab has Issued letter dated 29.01.2024 for making compllan~ of the order 

dated 11.01.2024 of the Hon'ble National Green Tribunal passed In O.A No. 665 

of 2023. 

7) That keeping in view the observations of the visiting officer, a nolice u/s 33-A 

of the Water (Prevention & Control of Pollution) Act, 1974 has been Issued to 

the project proponent M/s Farid Colonizers, Kotkapura Road, Farldkot Ylde 

letter no. 951 dated 26.02.2024 with an opportunity of personal hearing before 

Chairman of the Board at Patlala on 06.03.2024, but the same was re-scheduled 

before the Member Secretary of the Board on the same date on 06.03.2024 
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vlde letter no. 1033 dated 05.03.2024. A copy of the notice dated 26.02.2024 

Is enclosed as Annexure-D and copy of letter no. 1033 dated 05.03.2024 vlde 

which the hearing was rescheduled before the Member Secretary Is enclosed 

as Annexure-E. 

8) That Sh. Sanjeev Kumar, Sh. Pardeep Kumar and Sh. Vikramjeet Singh partners 

alongwith Sh. Darshan Garg, Consultant appeared before the Member 

Secretary of the Board for hearing on 06.03.2024. The representatives 

submitted written reply to the notice Issued by the Board and the same was 

taken on record. The representatives stated that the project was developed In 

the year 2005 and completed In 2017. Sewage Treabnent Plant of 200 KLD was 

installed in 2012 expecting higher occupancy, however, due to In sufficient 

effluent of 10 to 15%, STP could not be operated. The colony was transferred 

to PUDA In March 2017. They had sold the plot reserved for hotel to Havell Oub 

and now that Is a different entity which Is being operated by different 

management. In September 2021 Farid Endave Welfare Society was registered 

under the president of Sh. Nlrmal Singh Chahal and from the said date welfare 

society Is responsible for the management of solid waste, wastewater, 

plantation and other operations of the colonies. Separate Bank account has 

been set up by the welfare society In which funds are being collected from the 

residents for regular operations of the society, but they had made a mistake by 

not signing the handover documents to the welfare society. 

9) That during the hearing it was deliberated by the Member Seaetary of the 

Board that the project proponent obtained consent to operate under the Water 

(Prevention & Control of Pollution) Act, 1974 only for phase-I of the colony 

which was vand up to 30.09.2018 and thereafter failed to obtain consent to 

operate under the said Act. Moreover, Phase-II of the colony has been 

established/commissioned without obtaining consent to establish/operate 

under the Water (Prevention & Control of Pollution) Act, 1974 and Air 

(Prevention & Control of Pollution) Act, 1981. Further as per the details of the 

visit carried out by offlcer(s) of the Board on 02.08.2023 and 29.01.2024, 

respectively, the SlP of the colony was found In abundant condition and wild 

grass was found grown In the STP area, the component of the STP were found 
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rusted and the site condition revealed that the STP has not been operated since 

long. Untreated domestic effluent of the colony is disposed of onto.vacant plot 

for stagnation within the premises and an outlet has been provided for 

discharge of untreated domestic effluent into Langeana drain. Proposed 

plantation area has been developed Into 03 no. residential plots and presently 

no plantation an~a has been provided for disposal of the treated wastewater. 

No management has been provided for handling of the solid waste in 

compliance to the Solid Waste Management Rules, 2016. Moreover, the 

partner(s) of the colony failed to submit any written agreement/legal document 

executed between the partner(s) of the colony and the Resident Welfare 

Association (RWA) regarding handing over of the colony for its regular 

operation and maintenance and as such the reply was found fully 

unsatisfactory. 

10)That after hearing the Partners of the colony as well as the officers of the Board 

and considering the material aspects in view of environmental norms, the 

Member Secretary of the Board decided to Issue various directions by invoking 

the provisions of section 33-A of the Water (Prevention & control of Pollution) 

Act, 1974 as under: 

a) To the project proponent not to sell any vacant residential / 

commercial plot or construct any house under group housing 

project or construct any house on the plot allocated for 

construction of house ot make any expansion within the 

premises of colonies or shall not get released any elecbic power 

connection from PSPCL for newly constructed house, where no 

occupancy has been given. 

b) To PSPCL authorities not to release any new electric power 

connection to any house / commercial shop / biJlldlng already 

constructed or being constructed within the premises d the 
project without no objection certificate and/or valid consent to 

operate under the provisions of Water Ad, 1974 of PPCB. 

• 

r 
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c) To the Punjab Urban Planning & Development Authority to 

cancel the llcense Issued to the project promoter for 

development of residential colony. 

d) To the Sub Registrar - cum - Tehsildar, Farldkot not to register 

any sale deed pertaining to the residential colony. 

e) Environmental Engineer, Regional Office, Farldkot Is directed to 

initiate legal action against the project proponent(s) responsible 

for day-to-day operation of the colony for violation of the 

provisions of the Water (Prevention & Control of Pollution) Act, 

1974 for operation without STP and valid consent of the Board. 

11) That the proceedings of the hearing held before the Member Secretary of the 

Board on 06.03.2024 have been issued to M/s Farid Colonizers, Residential 

Colony namely Farid Enclave, Kotkapura Road, District Farldkot vide letter no. 

1060 dated 06.03.2024 and a copy of the same Is endosed herewith as 

Annexure-F. 

12) That in compliance to the dedslons taken during the hearing held before the 

Member Secretary of the Board on 06.03.2024, following directions u/s 33·A of 

the Water (Prevention and Control of Pollution) kt, 1974 have been Issued to 

the project proponent as well as various authorities as under: 

a) To the project proponent not to sell any vacant residential / 

commercial plot or construct any house under group housing 

project or construct any house on the plot allocated for 

construction of house or make any expansion within the 

premises of colonies or shal not get released any etectrlc 

power connection from PSPCL for newly constructed house, 

where no occupancy has been gtven, vlde letts no. 1062 dated 

06.03.2024. A copy d letter no.1062 dated 06.03.2024 Is 

endosed as Annexure-G. 

b) To PSPCL authorities not to release 11fV new eledrtc power 

connection to any house / mmmerdal shop / buldlng alraady 

constructed or being constructed within the piemlses d the 
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project without no objection certificate and/or valid consent to 

operate under the provisions of Water Act, 1974 of Punjab 

Pollution Control Board, vlde letter no. 1064-1065 dated 

06.03.2024. A copy of letter no. 1064-1065 dated 06.03.2024 

is enclosed as Annexure-H. 

c) To the Punjab Urban Planning & Development Authority to 

cancel the license Issued to the project promoter for 

development of residential colony, vide letter no. 1068 dated 

06.03.2024. A copy of letter no. 1068 dated 06.03.2024 Is 

enclosed as Annexure-I. 

d) To the Sub Registrar - cum - Tehsildar, Faridkot not to register 

any sale deed pertaining to the residential colony, vlde letter 

no. 1071 dated 06.03.2024. A copy of letter no. 1071 dated 

06.03.2024 Is enclosed as Annexure-J. 

e) Environmental Engineer, Regional Office, Faridkot Is directed 

to Initiate legal action against the project proponent(s) 

responsible for day-to-day operation of the colony for vlotation 

of the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974 for operation without STP and valid 

consent of the Board vlde letter endorsement no. 1061 dated 

06.03.2024 vlde which proceedings of hearing held on 

06.03.2024 have been conveyed. 

13) That the reply / action taken report on behalf of Punjab Pollution Control Board 

Is hereby submitted In compliance to order dated 11.01.2024 for kind perusal 

and consideration of the Honble Tribunal. 

Date:08 lo ~ { :2--t., 

Place: fuyicJfr:....t 

Submitted by 

~h) 
Environmental Engineer, 

Punjab Pollution COnbal Board, 
Regional Offlca, Farldkat 

on behalf of Punjab Pollution Control Board 
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No. 

To 

PUNJAB POLLUTION CONTROL BOARD 
Z<>n al Omcc, Slttet No. 12, ~ r House Road, Ba.thlnda 

Rcqlu,red 

M/s Farid Colonizers, Resldentlal Colony 
namely 'Farid Endave· (Phase-1), 
Kotakpura Road, Dlstt. Faridkot. 

~!£~ 
. ;· 

Dated 

Subject: Notice to Issue direction, u/1 33-A of the Water (Prevention It Control of Pollution) Act, 1974 as amended In 1988. 
I 

Whereas, It Is mandatory on the part of the project proponent to ~In the 
'consent to establish' (NOC) of the Board as required under the provisions ,f t.r~atf!! ~ 1974 
and Air Ad, 1981 before starting the development/ construction of the project 

And whereas, it Is also mandatory on the part of the project proponent to take / 
._i,,stall adequate & appropnate water pollution / air pollution/ solid waste management / 

treatment fadllties so as to contain the cone. of various pollutants In effluentJemlsslonS 
diSChatged from the project premises within the standards presaibed by the Board. 

And whereas, the project proponent has obtained 'consent to operate' of the 
Board under the provisions of Water Act, 1974 on 30.08.2012 for development of resldentlal ,. : -·. : colony in an area of 9.837 aaes, which was valld upto 30.09.2018. 

And whereas, the project proponent failed to o~ln extension In the validity d 
'consent to operate' under the Water Ad, 1974. 

L And whereas, a complalnt was received regarding the unscientific disposal ~ I 
• • - • wastewater and regarding operation of hotel-cum-restaurant In the premises of oolony. 4 . · And whereas, the colony was vislt!d by the officer of the Board on 02.08.2023 • 

• .. I , , \ I ' ancf'it was observei:f that: • ' -
1, the col~ny consisting of Farid Endave (Phase-1) In an area of 9.8 acres and Fartcl Enclave 

• · (~l) In an area of 9.5 aaes Is in operation on Kotakpura Road, Fa~ot, without any . 
~furcatk)n. . ' 2. ApprOi. 50 no. houses have been constructed and OCOJplecl' alongwlth · 15 ·no. sa>s. lhe 

h nstructed an establlshment In the ~me & style of 'M/s Haven OUb' colonizer as co 

2 rooms for party/ rent purpose, within the premises. consisting of 1 no. 

led found In abundant oondltlon and w1ki grass was f0Und grown In the STP 3 STP lnstal was . • ts d the STP were rusted and as per slt2 conditions, It can be revelled area. The componen 
... that the STP haS not t,een operated since long. 

effl t of the colon)' ts collected In • man hole Inside the a,1ony and was ◄ oo,nestlc uen 
• . ~ off onto the vacant plot of 1.s kanal area ror stagnation, Also, an Oljlet fl 

ted (joo1e5tlc effluent of the colony provided Into Langeana drain. 
untrea . rea reserved for cflsPOAI d treated effluent has been developed • 03 no. s. Plantation a 
reslde"tial plOtS, l'lfl'lffll'lffl . 

AivJ wherelS, the p,oJed promoter Is vlolatiiig the Pl1Mslons "the war Ad. 
1974, 
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And whe~s, thereftn ttie Punjllb Pollution Control Board, In exeidse or the 

powers cnnferrt!d upon It u/s 33·A <:A the water Act, 197◄ proposes to Issue the following 

dlred:loos: • 

0 That the proJect proponent will lmmedlately dismantle and remove all outlets and step 

forthwith discharging any effluent/ wastewater onto land for stagnation/ Inland surface 

water or through any other mode. 

II) That the project proponent win Immediately stop discharging wastewater from the oolony 

till an necessary water pollution control measures are taken and consent to operate Its 

outlet is obtained u/s 25/26 of the Watef Act, 1974. , ,, , 

IIQ That the Punjab State Power Corporation Ltd. authorities shall not release any rtlNI etectrtc: 

poWer connection to any house/commercial shop/bulldlng already constructed or being .. 
constructed within the residential colony developed by the project proponent without no 

objection certificate and/or consent to operate of the Board. ,. 

Iv) That the Punjab Urban Planning & Development Authority be directed to cancel the llcensl, 
Issued to the project proponent for development of residential colony. 

v) That the Sub Reglst:rar - rum • Tehsildar, Bathinda be directed not to register the sale ... 

deed pertaining to the residential colony. 

As such, you are, hereby, given an opportunity to file objections, if any,·on the 

proposed direct1ons before the Chief Envlronmental Engineer (B) of the Board on. 

18/09/2023 at 10:30 a.m. falling which, It will be presumed that the project proponent has' 

nothing to say and further action which lndude confirmation of above directions will be tam, 

by the Board without giving any further notice / oppo.rtunity. 
SAIAEEj .. JJl:E-,,, •. 

c'\hH ~ Iv \ _ci.-:::::.---' ,J.-£h . Environmental Engineer (ZI) . \W v • For Chief Environmental Engineer 

Endlt. No. '.2-Jj S, -,(}, Dateci l?f:}n..m 

i ,. 

A copy d the above IS forwarded to ~ Environmental Engineer, 
1
Puljjab 

Pollution Control Board, Regional Office, Farklkot for Information and necessary action. He~ 
requested to Intimate the project proponent d the a,lony regarding date, time &. venue:cif the,,;£,.__ 

hearing well before the date of healing. '' ~ 

--·-- I ~ : 

/ • ;;o ': '; !111.f' ·· ·)' "' For Chief Environmental Engln~ 

·, ·: \. f.-;., J,r 1, /JJ. '~'. 
' f;-:.-, ~-- --··: .i;,,,1- ; I o ?.;·"17 t'. J, I -6 ~•· ~ 

. . , . 
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:::--PUNJAB POLLUTION CONTROL BOARD ~ ...:; 

~~ 7Alnnl om1...-. 811ffl No. i i, Power llou~c Ronrl. llnthlncl11 
---V~ LiFE ~ ·~ l ll~~lyl~ lo, '-"ff;,/ Envltontnonl 

No. "\ '->t.3 
To 

Bc:alstered Dated 1 , I I, ?-o 'l..'J 

M/s Farid Colonlzers, 
Resldcnllal Colony namely 'Farid Enclave' (Phase -1), 
Kotakpura Road, Olstt.Faridkot. 

Subject: Proceedings of the personal hearing given to M/s Farid 
Colonizers, Resldentlal Colony namely 'Farid fndave• (Phase • 
1), Kotakpura Road, Distt. Farldkotu/s 33-A of the Water 
(Prevention & Control of Pollution) Act, 1974 by the Chief 
Environmental Engineer (B) on 30.10.2023, 

The following were present: 

From Board's side: 

Er. Rakesh Kumar, SEE, ZO, Bathinda 

From project side: 

No one attended the hearing 

It was brought out that the project proponent has obtained 'consent to 

operate' of the Board under the provisions of Water Act, 1974 on 30.08.2012 for 

development of residential colony in an area of 9.837 aaes, which was valid upto 

30.09.2018. 

Thereafter, the project proponent l'alled to obtain extension in 1- · 

validity of 'consent to operate' under the Water Act, 1974. 

A c~mplaln! _was received regarding the unscientific disposal of 

wastewater and regarding operation of hotel-cum-restaurant In the premises of 

colony. 

The colony was visited by the officer of the Board on 02.08.2023 and It 

was observed that: • 

L The colony consisting of Farid Enclave (Phase-1) In an area of 9.8 acres and 

Farid Enclave (Phase-2) In an area of 9.5 acres Is In operation on Kotkap1,1 ,, 

Road, Farldkot, without any bifurcation. 

2. Approx, 50 no. houses have been constructed and occupied alongwlth 15 no. 

SCOs. The colonizer has constructed an establishment In the name I style of 

'M/s Havell Club' consisting of 12 no. rooms for party/ rent purpose, within the 
premises. 

J . STP Installed was found In abundant condition and wld grau was found grown 

In the STP 1re1. The components of the STP were rusted and • per lite 

conditions, It can be revealed that the STP has not been operated since tong. 
4. Domestic effluent of the colony Is collected In a man hole Inside the colony and 

was dlSposed off onto the vacant plot ol l.5 kanllarea for stagnltlon. Also, an 

outlet of untreated domesttc effl11tnt of the colony provided Into La119e,na drain. 
5. Plantation area reserved for disposal of treated effluent has been dtvtloped • 

03 no. resldentlal plots. 

31



The project proponent/colony was issued notice u/s 33-A of the Water 

(Prevention &. Control of Pollution) Act, 1974 alongwith an opportunities of personal 

hearing on 18.09.2023 & 03.10.2023, but no one from the colony attended the said 

hearings. 
Another opportunity of personal hearing was afforded to the project 

proponent/colony on 16.10.2023, wherein the project proponent requested for 

~ome time period to submit the requisite documents In the matter. 

The matter was considered by the Competent Authority and again an 

opportunity of personal hearing has been afforded to the project proponent / colony 

on 26.10.2023, which was postponed to 30.10.2023, however no one from the 

colony attended the said hearing. 

After considering, the material facts of record file, It has been decided 

by the Chief Environmental Engineer (B) that:-

1. The proj ect proponent will ensure to operate its STP regularly & scientifically to 

achieve the effluent standards at all times. 

2. The project proponent will provide adequate disposal arrangements for the 

treated domestic effluent and no treated/untreated effluent will be discharged 

into drain or onto land for stagnation. 

3. The project proponent will apply for obtaining consents to operate of the Board under the 

Water Act, 1974 & Air Act, 1981 for phase-I & phase-n of the colony, within one month. 

4. Environmental Engineer, Regional Office, Faridkot shall visit the colony within 

one month and process the 'consent to operate' applications to be applied by 

the project proponent under the Water Act, 1974 & Air Act, 1981, on merits. 

You are requeste~ to ensure the compliance of the above decisions of 

the personal hearing. ~""4 

a ----o7\il~~~ 
/e_ Envi onmental Ehgineer (ZB) 

For Chief Environmental Engineer (B) -, 
Endst. No. "1'1 ( l Dated 7 • f 7 , ?:o"l-1 

A copy of the above is forwarded to the Environmental Engineer 
:unjab Pollution Control Board, Regional Office, Fartdkot for Information and 
equested to ensure the compliance of d~cislon of hearing within stipulated period. 

,. ""~--.i{n\.,,.:>, 
"'Enviro~;,ental Engineer (ZB) 

For Chief Environmental Engineer (B) 
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j 
Nu. <j~ 

l 11 

Suhjec:t : 

PUNJAD POLLUTION CONT.ROL-DOARD] ~''~- (iFE 
l..1111nl om, t', ~ lll'<' I No . 12 l'OW('I 1111111,c ~011(1 Dolhlmlo ~~ ~l? · • • • , J_,,,,sl yfn fot 

YJ E:.nvuu11mnttl 

- --- - -- - -- -

Registered 

M/s Farid Colonizers, Residential Colony 
namely 'Fa1id Enclave· (Phase-1), 
Kolalq1ura Road, District Farldkol. 

Notice to Issue directions u/s 33-A or the Water (Prevention & Control 
of Pollution) Act, 1974 as amended In 1988. 

Whereas, it is mandatory on the part of the project proponent to oblain, the 

u,c;c~\ Lo esli:lblish' {NOC) of u,e Board as required under u,e provisions of Water Act, L974 
I 

•' ,d l\ir /\cl, 1981 before sta,ting the development/ construction of lhe project. 

find whereas, It is also mandatory on the part of l'he project proponent to take / 

in~lall adequate & appropriate water pollution / air pollution/ solld waste management / 

lrcr1lmenl facilities so as to contain lhe cone. of various pollutants in effluent/emissions 

d1c;chargcd from lhe project premises within U1e standards prescribed by the Board. 

find whereas, the project proponent has obtained 'consent to operate' of the 

Uoard under the provisions of Water Act, 1974 on 30.08.2012 for development er residential 
' rnlony in an area of 9.837 acres, which was valid upto 30.09.2018. 

And whereas, lhe project proponent failed to obtain extension In the validlty or 

'rn11scnt to operate' under the Water Act, 1974. 

find whereas, a complaint was received regarding unscientific t.liSIJOSill of 

wasLcwalcr and regarding operation of hotel-cum-restaurant in U1e premises of U1e colony. 

find whereas, lhe colony was visited by the offlc.:er of the Board on 02.08.2023 

and ll was observed that: -

·1 he colony consisting of Farid Enclave (Phase-1) in an area of 9.8 acres and Farid Enclave 

(l'hase-2) in an area of 9.5 acres isin operation on Kotakpura Road, Faridkol, without any 

11,rurcalion. 

Ipprox. so no. houses have been constructed and occupied alongwith 15 no. SCOs. The 

t :>l0nl1.er has constructed an establishment In the name& style of ' M/s Havel! Club' 

consisting of 12 no. rooms for party/ rent purpose, within the premises. 

J. STP installed was found in abundant condition and wild grass was found grown in the SIP 

area. The com1Jonents of the STP were rusted and as per site conditions, It can be revealed 

lhal the STP has not been operated since long. 

1. l)o111e~ic effluent of the colony is collected In a man hole Inside the colony and was 

disposed off onto the vacant plot of 1.5 kanal area ror stagnation. Also, an ouUct of 

u11lrei1led domestic efnuent of the colony provided Into Langeana drain. 
~. l'lanlation area reserved for disposal of treated effluent has been delleloped as 03 no. 

I rsldr>nlfal plots. 
,· 

I 

I 
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And whc1cas, the project p1oponenl/colony was issued notice u/s 33-~ :or the 

Wi1le1 (ITI'venllon & Cont1ol of r oll11llon) Act, 197'1 alongwith an opportunity or personal 

hr;i1u1q tirfl)rf' the Chief E11vhonme11tr11 Engineer (B) of the Board on 18.09.2023 & 03.10.2023, 

but nC1 o r'I{' r, C1111 the colony attended the said hearings. 

And whereas, another opporlunily of personal hearing was afrorded lo ~he 

pinJrtl p,oponrnl/colony before the Chief Environmental Engineer (0) of lhe 139ard on 

It,. I 0.2023, wherein the project proponent requested for some time period to submit the 

1r4u1srlc documents in the matter. 

And whereas, the matter was considered and another opportunity of qrrsonal 

h<'i11 l11y w.is afforded to the project proponent / colony on 30.10.2023, however again · no one 

hnrn the colony attended the said hearing. 

find whereas, arter considering, the material facts of record file, it was decided 

hy lhc Chief Environmental Engineer (B) that:-
J1' 

1. nie p1oject proponent will ensure to operate its STP regularly & scientlfically to achi:~ve the 

effluent standards at all times. 

1. The project proponent will provide adequate disposal arrangements for the ,treated 
H 

domestic effluent and no treated/untreated effluent will be discharged into drain. or onto 

land for stagnation. 

3. The project proponent will apply for obtaining consents to operate of the Board under the 

Water Act, 197'1 & Air Act, 1981 for phase-I & phase-Il of the cotc:my, within one month. , 
'1. Environmental Engineer, Regional Office, Faridkot shall visit the colony within one. month 

1.: I 

and process lhe 'consent to operate' applications to be applied by the project proponent 

under the Water Act, 1974 & Air Act, 1981, on merits. 

find whereas, to check the compliance w.r.t. the decisions of the personal 

hcc11 Ing, the colony was visited by the officer of the Board on 29.01.2024 and it was observed 

lhal :· 
] 

l . I Ile STP of the colony was found in abundant condition and wild grass was found ~rown in 

lhP. STP area. The components of the STP were found rusted and site conditions reveals 

that the STP has not been operated since long. 

2. Untreated domestic effluent of the colony Is being collected in a collection tank provided by 

the colony and same Is disposed of onto vacant plot for stagnation within the premises of 

the colony. Also, an outlet has been provided for discharge of untreated domestic erfluenl -,, 

into Langeana drain. 

J. Earlier proposed plantation area has been developed into 03 no. resfdentlal plots by the 

project proponent and presently no plantation area has been provided for disposal of the 

treated wastewater. 

'1. Solid waste was found disposed In vacant plot along the drain. No management has been 

provided for handling of the solld waste In compliance to the Solid Waste MaN!pement 

Rules, 2016. .:, 

And whereas, the project promoter IS violating the provisions of the Welter Act, 

1971 and also fafled to comply with the declSk>ns of the personal hearing dated 30.10.2023. 

~I 
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' , .. 

/\n<I whrr<w;, lhcrrfo,e the P1111Jilu Pnll11lion Conlrol UOanJ, In exPrclsc or the 

I' 11v,•r<:. tn11r1•rrrd upon II 11/<:. J1 /\ of the Wt1tr r /\ct, l !J/'1 propo~es to tssuo ll1e following 

,,,,,,, 1,, .. , .... 

II I 11,,1 th•' f""Jet l prnponenl will Immediately dismantle and remove all oullels and slop 

h~thwrth tl1<:.charyi11q any ernuenl/ Wilslewaler onto land ror slagnalion/ Inland sur face 

Will•'I 1•1 through any other mode. 

111 I hilt the project prOJ)Onent will immediately slop discharging wastewater from the colony 

1111 all nrrl'<:.sary water pollution control measures are taken and consenl to operate its 

nutlcl I<:. vl>lcrined u/s 25/26 or the Water Act, 1974, 

111) 1 hat the Punjab Stale Power Corporation Ltd. authorities shall be directed not Lo release 

,111\' nrw electric power connection to any house/ccx11me1clal shop/ building already 

rnnstruclcd or being constructed within the residential colony developed by the project 

proponent wrlhoul no objection certmcate and/or consent to operate of the Ooard. 

1v) t hr1 l lhc Punjab Urban Planning & Development Authority be directed to cancel the license 

lc;slJCd to the project proponent for development of residential colony. 

v) lhal the S111> Regisliar - cum - Tehsildar, Bathlnda be directed not to register any sale 

deed pc, t;iining lo lhe residential colony. 

/\s such, you are, hereby, given an opport unity to flle objections, if any, on the 

I 

11111po<;ed cll1 e< lions before the Hon'ble Chairman of the Doard in his omce at Vatavarn 

llh.iw an, Nabha Road, Patiala 0 11 06.03.2024 at 11:00 A.M falling which, It will be 

presumed that the project proponent has nothing to say and further action which indudc 

cn11frr malion of above directions will be taken by the Board without giving any further notice / 

~,~~~ 
~ Environmental Engineer (ZB) 
t. For Chairman, PPCD 

opp()I lurnl y. 

E11ds t. No. ) '>,~ Dated 2J.~..J"v'1 
A copy of the above ls forwarded to the Environmental Engineer, Punjab 

Pollu1 ion Control Board, Regional Office, Faridkot for information and necessary action. I fe is 

, L'(lucstcd to intimate the project proponent of the colony regarding date, time & venue of the 

_ l rcd1111g well before the date of hearing. ~.,,,(-I~, 9f"',>\ 

l Envirormental Engineer (ZB) 
For Chairman, PPCB 
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No. 

I n 

S111Jjcct : 

Ref: 

• t I 1 I \~ . --

PUNJAn-POLLU'rIONCoNTROLBoARD 1 ... ...., .... Li FE 
Z111111I om,•c, SI ree l No. I?., Power llou iic l~nncl, 1Jnlhi11dn ~·~ Llfcstyll) tor ~¥'"1/ Environrncnl 

~ istered 

M/s Farid Colonizers, Residential Colony 

namely 'Farid Enclave' (Phase-1), 

Kolakpura Road, District Faridkot. 

Dated 

Notice to issue directions u/s 33-A of the Water (Prevention & Control 

or Pollution) Act, 1974 as amended In 1988. 

This Office letter no. 951 dated 26.02.2024. 

Whereas, the p, oject proponent of the colony was afforded an opportunity of 

pt•, !->onal hea1 ing L1/s 33-A of lhe Water (Prevenlion & Control of Pollulion) Act, 197'1 before Lhe 

I lo11'blc Chairman of the Board in his omce at Vatavarn Bhawan, Nabha Road, Paliala on 

t)(,.01 .202'1 at l l :00 /\.M., which has now been rescheduled before the Worl11y Member 

~,l'l lf"lc11y of the Ooard on 06.03.2024 at 4:00 P.M. due to some administrative reasons. 

/\s such, you are, hereby, given an opportunity to file ol>jections, ir any, on the 

dim.lion<; proposed vide lelter under reference before the Worthy Member Secretary of the 

Board in his office at Vatavarn Bhawan, Nabha Road, Patiala on 06.03.2024 at 4 :00 

l'.M. fnrhng which, it will be presumed U1at U1e project proponent has nothing to say and 

fu1thcr aclion Including confirmation of the proposed directions will be taken by the Uoard 

\'1Hhoul yiving any further notice / opportunity. 

~,,.,.,,~ 
'• Environmental Engineer (ZB) 

For Meinber Secretary, PPCB 

E111lst. No. J u'.]. '1 Dated~ '-l 

A copy of the above Is forwarded to U1e Environmental EJincJ., Purtjab 

l'ollution Control Board, Regional Office, Farldkot for Information and necessary action. He is 

, l'f.l ,i:::~c:J lo inllmate the project proponent or the colony regarding change In the Ume & venue 

~•f lhi:- hearing well before the dale of hearing. ~ 

P- - ,Ji 
-;i-1••?' 1 Environmental Engineer (ZB) 

For Member Secretary, PPCB 

• 
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I l• 

Suh: -

PUNJ/\n l'Ol, LUTION CONTROi, BOARD 1· ~~ ... Li FE 
', ,nnl < >llwr, };11 c-r1 1'1" I ..!, l ' 11w~1 1 h iu •~ lfontl. l1111hltuln \ . ':-~ 1.11n,1yl• ,,, , ~riW e:.nv1rnn,nnn\ 

- - - - -- - - - -~ -

Bgyl~ Dated 06' { rni.1 • .JI 2.t1 

M/s Fa, Id Colonize, s, 
Rrsldenlial Colony namely 'FaI-Ic1 Encl,:we' (Phase -J & 2), 
Kolk,'Jpura Road, Disll. Faridkot. 

Directions u/s 33-A of Water (Prevention & Control of Pollution) Act, 
1974 to M/s Farid Colonizers, Residcntla! Co!o11y nilme!y 'filtid Enclave' 
(Phase -1 & 2), Kotkapura Road, Dislt. Farldkot. 

Whereas, it is mandatory on lhe part of project proponent to obtain the consent 

c,f t he I3oard under lhe provisl0ns of the Water Act, 1974 to operate an outlet ror discharge of 

\".il,\C water from the residential colony. 

And whereas, il is also mandatory on the part of project proponent to Install 

aclr q11ate & appropriate sewage treatment plant so as to contain the cone. of various pollutants 

111 wa~tc waler discharged conforms to effluent standards prescribed by lhe Board. 

And whereas, the project proponent has obtained 'consent to operate' of the 

l\mml under the provisions of Water (Prevention & Con.trol of Pollutio11) Act, 1974 for 

tlt•v<•lupn1cnt of residenllal colony in an area of 9.837 acres (phase-I) on 30.08.2012 (valid 

1111Io;>U.07.20I 3) and further extended upto 30.09.2018. 

And whereas, the project proponent failed to obtain extension in the validily of 

'wn5!:!nt lo operate' under the Water (Prevention & Control of Pollution) Act, 1974 for Phase-I 

of the colony_ 

Anti whereas, a complaint was received regarding unscientific disposal of 

wa~1cwaler and regarding operation of hotel-cum-restaurant in the premises of the colony. 

And whereas, the col0ny was visited by the officer of the Board on 02.08.2023 

a11d 11 was observed lhat: -

J . I he colony consisting of Farid Enclave (Phase-1) in an area of 9.8 acres and Farid Enclave 

!Phase·2) In an area of 9.5 acres is in operation on Kotkapura Road, Faridk0t1 without any 

lllfurcalion. 

2. /\pprox. SO no. houses have been constructed and occupied alongwith 15 no. SCOs. The 

colonizer hi.ls constructed an esl'abfishment In lhe name& style of 'M/s Haveli Club' 

w nsisling or J 2 no. toon,s for party/ rent purpose, wiU1in Ute premises. 

3 '.;·1 P installr.d was found in abundant condition and wlld grass was found grown in the STP 

a,r.a. The con11>onents of lhe STP were rusted and as per site conditions, It can be revealed 

IhaI the STP has not been operated since long. 

1 Do1111?stic effluent of the colony Is collected In a man hole Inside the colony and was 

disposed off onto the vacant plot of 1.5 kanal area fot stagnation. Also, an outJct or 

untreated domestic erfluent of the colony provided Into Langeana drain. 

'>. Plantation area reserved for disposal of treated effluent has been developed as 03 no. 

rcsic1cnlial plots. 

And whereas, the pj~ proponent/colony was Issued notice u/s 33-A or the 

Wille•, (Prevention ,& Control of P°\®on) Act, 1974 alongwith an opportunity or personal 

Ill 
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~Ii, F11111M t r,,l.,rtfu•"'• 

RNftlrftr1• 1 ("11ln•l ftlllffll'lt ' f'1ultl f-nchnl."' !1'h•'lf t ,\ ll, 

ftr;,I ltl'l l>rlni r lhl' n,1,-r r.nv11nnmrntal [ noi1lN'!1 (B) of thP. Do;ird on I 8.09.20].3 & OJ. I 0.]07J, 

h11t 11n """ lrnm the l(llony iltlf'nd!'d the sa1d hearing.,. 

/Incl whr1ras, another opportunity of personal hrarlng was afforrtcd to thc 

111 111••, 1110,.,,•nc-nt/rolnny 1,,..101c the Chief Envhonmcnlal Engineer (D) of the Bo;i1d on 

''• 111 •n i. ,,,111-,r-111 the p10Jccl proponent requested for some lime period lo submit the 

u-,nw.ur r1t'W' u11,,,n11;. m the n1iltter. 

Arni wh<-,eas, the matter was w nsidered and another opportunity of personal 

"' 'i'I"'"' w;i~ -'lflorrtrd to the p1ojecl proponent / colony on 30.10.2023, however agau1 no one 
111

••11 tllf' rnlnny altcndcd the said hearing. ll(ter considering, the material facts of record fllc, il 
1
''"'" ""' ,,,,,r1 hy lhe <J1lef Envi1onmenlal Engineer (B) that -

I 1 h<:' pro Jed p1oponen1 will ensure to operate Its STP regularly & scientifically to achieve the 
rfll11cn1 <,lanclards at all limes. 

) · The i>rojcct proponent will provide adequate disposal arrangements for the treated domestic 

r•rrrucnl and no treated/untreated effluent will be discharged into drain or onto land for 
s, aqnallon. 

3. 1 he P
1 
oject proponent w,11 apply for obtaining consents to operate of the Doard under the 

Water /let, l97'1 & Air Act, 1_981 for phase-I & phase-II of the colony, within one month. 

'1 Lnv,ronmental Engineer, Regional Office, Faridkot shall visit the colony within one month 

c1nd 1)1 ocess the 'consent to operate' applications to be ap_plied by the project proponent 

uncler l'1c Water Act, 1974 & Air /\ct, 1981, on merits. 

And whereas, to check the cornpllance w.r.t. the decisions of the personal 

hc;iring, II te colony was visited by the officer or tile Board on 29.01.2024 and It was observed 
lh:11 :-

l. i ' 11"! 51 f' or U·,e colony was found in abundant condition and wild grass was found grown In 

1 h" STP a, c,1. The components or the STP were found rusted and site condit ions reveals 

lhal the 5 1 P has not been operated since long. 

2. Untreated dornestic eFfluent of the colony is being collected In a collection tank provided by 

the colony and same is disposed of onto vacant plot for stagnation within lhe premises or 

the colony. Also, an outlet has been provided for discharge of untreated domestic ernuent 

into Langeana drain. 

3. Earlier proposed plantation area has been developed Into 03 no. residential plots by the 

project proponent and presently no plantation area has been provided for disposal or the 

lreatcd wastewater. 

d t 'ound disposed in vacant plot along lhe drain. No management has been '1 . Soli was e was ,, 

. 1 di" of the solid waste in compliance to the Solid Waste Management provided for ian ing 

Rulf'.S, 2016. . .. 

ti e Project promoter is violatmg the prov,s,ons of the Water Act, And whereas, 1 

ill ti e decisions of the personal hearing dated 30. I 0.2023. J 974 and also failed to comply w 1 1 

. . . ti t to mention here that O.A. No. 665 of 2023 has been /Ind whereas, ,t ,s per nen . • 
. Tribunal by Sh. Nlrma1 Singh Chahal complainn,g that 

f l l Hon'bfe National Green 
flle<l be ore i e .i b i operating in violation to the Environmental 

, Uca Road Faridkot, PunJa s 
'Fa, id (1,clave , Ko pura ' . te~ ta Govt. of Punjab, District Magistrate, 

r P Ja~hrough Chief .;,c-.,e ry, 
No, 111s. The State o un ndeot no. 1 to 3. The reply/response has beet1 

. d PPCB have bee npleaded as respo 
Fandkot an 

,... 
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M1' f•• f,f r ,.M,.itrn. 

Rt"k'""''"' ( "'""1 ,u1m,ly •f'nrlt1 fi:tirt10,1 (l'hfl~f" • f A J►, 

c:ougl,t wllhin OZ months and the matter Is Uste<I for hearing berore the Hon'IJle NCiT on 

J l fll/ 0)'1 . 

find wher C'as, notice u/s 33· i\ of the Waler ( Pr evenllon & Control of Pollution) 

11,-1. 111 /1 1,,,< llf'rn l!-~11Prl t·o the project proponenVcolony vlcle Ooard's letter no. 951 dated 

,•r, 11 1.llV'I l'filh following 1)foposed dlreclions:-

i) lhal lhe µrojell proponent will Immediately dismantle and remove all outlets and 

,,1t,p lur lhwith discharging any ertluent/ wastewater ont'O land for stagnation/ 

inl,md surface water or through any other mot.le. 

h) 1 hat the project proµonent will hntnediately stop discharging wastewater from the 

colony till all necessary water pollution control measures are taken ancl consent to 

ClPl'HllC il"S outlet is obtained u/s 25/26 of the Water Act, 197'1. 

11i) l hat the Punjab State Power Corporation Ltd. authorilies shall be directed not to 

release any new electric power connection to any house/commercial shop/building 

already constructed or being constructed within the residential colony developed by 

lhe project proponent without no objection certificate and/or consent to operate of 

the Board. 

iv) That the Punjab Urban Planning & Developme111t Au~1ority be directed to cancel the 

license issued to the project proponent for development of residential colony. 

v) r hat the Sub Registrar - cum • Tehslldar, Bathlnda be directed not to register any 

sale deed pertaining to the residential colony. 

And whereas, the project proponent/colony was arrordecl an opportunity of 

pcrc.on.:i l hearing before the Chairman of the Board on 06.03.2024, which was rescheduled 

lirforr the Member Secretary of tile Board on the same date i.e. 06.03.2024 vide 0oard's letter 

no. 1033 daled 05.03.2024 due to some administrative reasons. 

And whereas, during hearing, the Partners of the colony submitted written reply 

to u,c nCllice issued by the Board and the same was taken on record. The Partners and their 

consultant reiterated the same facts as mentfoned In reply and stated as under:-

1. 1hc proiect was developed fn the year 2005 and was completed In 2017. There were 2 

phases of the project In which nrst phase was to d·evelop 9.8 acres and 2nd phase was to 

clcvclop 9.5 acres. We have developed only plotted colony. We had sold vacant plots to the 

buyers and were not Involved in any kind of constrLFctlon. 

7. ·1111 now, In total developed colony (Doth the phases), 49 houses have been constructed out 

or which 42 are occupied with around 148 residents and 15 SCO were constructed but 

none of lhem Is running regularly and 1 hotel plus restaurant is operatfonal under the 

na11 re! of M/s Havell Club, We had sold the plot reserved for the hotel to Havell Oub and 

now, u,at Is a different entity whld1 Is being operated by ttie different management We 

h;.wc no t1ny Hnk over lhe hotel/re.~laurant. 

J, rotal waler consumptlen for the colony Is around 25-30 KLD which generates effluent of 

arou11d 20-25 KLD. We had prepared U1e Septic tank as the primary treatment and had 

installed (in 2012) the STP of 200 KlD expecting the hlgt}l!r occupancy and as per the 

regulations by PPCB. Due to ins~effluent, vve could not operate the SfP. Due to 

onlv l 0-15 % of the emuent. So, _

1 
___ primary treatment, effluent ls being disposed-off 

' 
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1\1'• I• 111 ltl f 1111111111••·11, 
Ur• ltltn l litl I nli111y nnm, fy "f uhl Frtl'hH f'• f l'~••f' I ,\ JI. 

on 11,,- rl;rnt;,tion il1c 11 dcvrlopcd alongside the roads i!nd green belt developed for lhc 

(nlc,ny. l'lanlatim, a,c,, is still rcse,ved ror lhe proper dlsposc1I of lhe effluent. 

'1 , 1 h1'1f' I<. no pipeline connccUng lhe domestic erllue11t or the colony lo the drain . 

.., . I lt)1C'(w1•,, WC' hc1rl completed our colony In 2017 and had handed over the colony lo PUD/\ 

111 f.l.111 h, JO I 7 with Registr ies for lhe roads and olher common areas has been tJ;inslPrre<I 

to 1'1111/\ ll!'gistly No. '1 111 dated 17.03.2017 for Phase -1 & Registry No.'11 / 11 cJ.ilccl 

I 7 Ol.70 I 7 fo, l'ha1-e - II and PUDA Issued us the Complellon Certificate No. C/\/ BD/1/1.HI/ 

.i"0l 71:1.l!i8·61 Dalcd 28.01.2017 for Phase - I & Completion Certificate No. C/\/UD/\/131 l/ 

;,01 ; /JHrlS-87 Dated 29.011.2017 for Phase-Tl. PUDA has released our 80% of the sccu,ity 

and 20% Is pending. 

6. In Sep, 2021, Farid Enclave Welfare Society was being registered under the Prcsidmt ship 

or NiI mal Singh Chahal. From this date, welfare society Is responsible for the managf~ment 

or solid waste, waste water, plantation, and the operations of the colony. Separate ban~ 

account has been set up by the welfare society in which funds are being collected from the 

resiclenls for lhe regular operations of the society and for the payments regarding society 

c-xpenscs. We made a mistake by not signing the hand over documents to the welrare 

society . 

During hearing, it was deliberated by lhe Member Secretary or tl1e Board 

that l he project proponent obtained consent to operate under the Water(Preventlon 8\ 
Co,,t.rol or Pollution) /\ct, 1974 only ror phase-I or the colony which was valid up to 

30.09.20 IO and thereafter failed to obtain consent to operate under the said /\ct. Moreover, 

Phase- ii or the colony has been established/commissioned without obtaining consent lo 

esl.ihlt!'h/Pperate under the Water (Prevention &. Control of Pollution) /let, 197'1 and Air 

(Prcvnnllon &. Control of Pollution) Act, 1981. Further as per the details of the visit rnrrled 

oul by officer(s) of lhe Ooard on 02.08.2023 and 29.01.2024, respectively, the STP or the 

colony was round in abundant condltl0n and wild grass was found grown in lhe STP area, 

the companenl of the STP were found rusted and the site condition revealed that the S rJ> 

has not been operated since long. Untreated dome.c;tic effluent of the colony is disposed off 

onto vacant plot for stagnation within the premises and an outl'et has been provided for 

discharge or untreated domestic effluent Into Langeana drain. Proposed plantation area has 

been developed into 03 no. residential plots and presently no plantation area has been 

provided for disposal of the treated wastewater. No management has been provided for 

handling of the solid waste In comrliance ta the Solid Waste Management Rules, 2016. 

Morcovnr, the partner(s) of tile c0lony failed to submit any written agmcment/legal 

document executed between t he partner(s) or the colony and the Resident Welfare 

Association (RW/\) regarding handing over of the colony for Its regular operation and 

1n11inlen:ince and as such Lhe reply was found fully unsatisfactory. 

Now, therefore, the Punjab Pollution Control Board, In exercise of lhe povvers 

conrerl'ed upon it u/s 33-/\ or u,e Water (Prevention & COntrol of Pollution) Act, 1971 as 
amended in 1988, hereby, directs as under:-

1. 1 hat the project proponent not sell any vacant residential / comme,dal plot or construct any 

house under group ho~1,::oj ect or construct any house on the plot allocated for 

construcllon of house or ?-ny expansion within the premises of colonies or shall no~ 

\ 
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3. 

get released any electric power connection from PSPCL for newly constructed house, where 
no occupancy has been given. 

2. That PSPCL authorities shall not release any new electric power connection to any house 
commercial shop / builling already constructed or being constructed within the premises of 

the project without no objection certificate and/or valid consent to operate under the 
pIovisions of Water Act, 1974 of PPCB. 

MA Frid Colonizers, 
Residential Colony namely Farid Enclave (Phase - &2) 

That the Punjab Urban Planning & Development Authority shall cancel the license issued to 
the project promoter for development of residential colony. 

4. That the Sub Registrar-cum-Tehsildar, Faridkot shall not register any sale deed pertaining lo 
the residential colony. 

5. Envir onmental Engineer, Regional Office, Faridkot is directed to initiate legal action against 

the projcect proponent(s)responsible for day to day operation of the colony for violation of 

the provisions of the Water (Prevention & Control of Pollution)Act, 1974 for operation 

without STP and valid consent of the Board. 

In case of failure to comply with the above said directid)s, you are liable for 
action u/s 41 of the Water (Prevention and Control of Pollution) Act 1974/hs amended in 1988. 

Endst. No. l063 

)) Senior EnvironHmentdl Engineer (ZB) 
For Member Secretary, PPCB 

Dated _26)a2l2034 
A copy of the above is forwarded to the Environment Engineer, Punjab 

Pollution Control Board, Regional office, Faridkot for information & necssary action. He is 
directed to ensure the compliance of above directions. 

Senior Environmehtal Engineer (ZB) 
For Chairman, PpCBn, 
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No. /o62. 

Sub: 

PUNJAB POLLUTION CONTROL BOARD 
Zennl Offce, Street No 12. Power Houne Roed, Bathinda 

Reqistered 

M/s Farid Colonizers, 

Reidential Catony namehy Farid Eectne' (Phae -1A ) 

Dated 

Ammer 

Residential Colony namely 'Farid Enclave' (Phase -1 & 2), Kotkapura Road, Distt. Faridkot. 

MAFrtl Coloniers, 

bifurcation. 

LiFE 
Lifostyle for 

Directions u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 to M/s Farid Colonizers, Residential Colony namely 'Farid Enclave' (Phase-1&2), Kotkapura Road, Distt. Faridkot. 

Whereas, it is mandatory on the part of project proponent to obtain the consent 
of the Board under the provisions of the Water Act, 1974 to operate an outlet for discharge of 
waste water from the residential colony. 

And whereas, it is also mandatory on the part of project proponent to install 
adequate & appropriate sewaqe treatment plant so as to contain the conc, of various pollutants 
in waste water discharged conforms to effluent standards prescribed by the Board. 

And whereas, the project proponent has obtained 'consent to operate' of the 
Board under the provisions of Water (Prevention & Control of Pollution) Act, 1974 for 
development of residential colony in an area of 9.837 acres (phase-I) on 30.08.2012 (valid 

upto28.02.2013) and further extended upto 30.09.2018. 
And whercas, the project proponent failed to obtain extension in the validity of 

'Consent to operate' under the Water (Prevention 8& Control of Pollution) Act, 1974 for Phase-I 

of the colony. 

And whereas, a complaint was recelved regarding unscientific disposal of 

wastewater and regarding operation of hotel-cum-restaurant in the premises of the colony. 
And whereas, the colony was visited by the officer of the Board on 02.08.2023 

arnd it was observed that: -

1. The colony consisting of Farid Enclave (Phase-1) in an area of 9.8 acres and Farid Enclave 
(Phase-2) in an area of 9.5 acres is in operation on Kotkapura Road, Faridkot, without any 

2. Approx. 50 no. houses have been constructed and occupied alongwith 15 no. SCOs. The 
colonizer has constructed an establishment in the name& style of 'M/s Haveli Club' 
consisting of 12 no. rooms for party/ rent purpose, within the premlses. 

3. STP installed was found in abundant condition and wild grass was found grown in the STP 
area. The componernts of the STP were rusted and as per site conditions, it can be revealed 
that the STP has not been operated since long. 

4. Domestic effluent of the colony is collected in a man hole inside the colony and was 
disposcd off onto the vacant plot of 1.5 kanal area for stagnation. Also, an outlet of 
untrcated domestic effluent of the colony'provided Into Langeana drain. 

5. Plantation area reserved for disposal of treated effluent has been developed as 03 no. 
residential plots. 

And whereas, the prqect proponent/colony was Issued notice u/s 33-A of the 
Water (Prevention & Control of Act, 1974 alongwlth an opporturnily of personal 
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Ms Farit Colonirers, 
Resilentiat Cotony nnmety Farid Encve' (Phase& , 

hoaring befre the Chief Environmental Engineer (B) of the Board on 18.09.2023 & 03.10.2023, 
but no one from the colony attended the said hearings. 

And whereas, another opportunity of personal hearing was afforded to the 
proet proponent/colony before the Chief Environmental Engineer (B) of the Board on 
16.10.2023, wherein the project proponent requested for some time period to submit the 
tequisite documents in the matter. 

And whereas, the matter was considered and another opportunity of personal 
hearng was afforded to the project proponent / colony on 30.10.2023, however again no one 
from the colony attended the said hearing. After considering, the material facts of record file, it 
was decided by the Chief Environmental Engineer (B) that: 

1. The project proponent will ensure to operate its STP regularly & scientifically to achieve the 
effluent standards at all times. 

2. The project proponent will provide adequate disposal arrangements for the treated domestic 
effluent and no treated/untreated effluent will be discharged into drain or onto land for 

stagnation. 
3. The projcct proponent will apply for obtaining consents to operate of the Board under the 

Water Act, 1974 8& Air Act, 1981 for phase-I & phase-II of the colony, within one month. 

4. Environmental Engineer, Regional office, Faridkot shall visit the colony within one month 
and process the 'consent to operate' applications to be applied by the project proponent 
under the Water Act, 1974 & Air Act, 1981, on merits. 

And whereas, to check the compliance w.r.t. the decisions of the personal 

hearing, the colony was visited by the officer of the Board on 29.01.2024 and it was observed 

that: 

1. ile STP of the colony was found in abundant condition and wild grass was found grown in 

the STP arca. The components of the STP were found rusted and site conditions rcveals 

that thc SIP has not been operated since long. 

2. Untrcated domestic effluent of the colony is being collected in a collection tank provided by 

the colony and same is disposed of onto vacant plot for stagnation within the premiscs of 

the colony. Also, an outlet has been provided for discharge of untreated domestic cfflucnt 

into Langcana drain. 
3. Earlier proposed plantation area has been developed into 03 no. residential plots by the 

project proponent and presently no plantation area has been provided for disposal of the 

treated wastewater. 

4. Solid waste was found disposed in vacant plot along the drain. No management has been 
provided for handling of the solid waste in compliance to the Solid Waste Management 
Rules, 2016. 

And whereas, the project promoter is violating the provisions of the Water Act, 
1974 and also failed to comply witth the decisions of the personal hearing dated 30.10.2023. 

And whereas, it is pertinent to mention here that O.A. No. 665 of 2023 has been 

filed before the Hon'ble National Green Tribunal by Slh. Nirmal Singh Chahal complaining that 
Farid Enclave', Kotkapura Road, Faridkot, Purnjab is operating in violation to the Environmental 

Norms. The State of Punjap through Chief Secretary, Govt. of Punjab, District Magistrate, 
Faridkot and PPCB have beermpleaded as respondent no. 1 to 3. The reply/response has been 
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M/s Farid Colonizers, 

Rexidentinl Calony nnmely 'Farid Enclnve' ("hase -I & 2). 

sought within 02 months and the matter is listed for hearing before the Hon'ble NGT on 
13.03.2024. 

And whercas, notice u/s 33-A of the Water (Prevention & Control of Pollution) 
Act, 1974 has been issued to the project proponent/colony vide Board's letter no. 951 dated 

26.02.2024 with following proposed directions: 

) That the project proponent will immediately dismantle and remove all outlets and 

stop forthwith discharging any effluent/ wastewater onto land for stagnation/ 

inland suface water or through any other mode. 
i) That the project proponent will immediately stop discharging wastewater from the 

colony till all necessary water pollution control measures are taken and consent to 

operate its outlet is obtained u/s 25/26 of the Water Act, 1974. 

ii) That the Punjab State Power Corporation Ltd, authorities shall be directed not to 

release any new electric power connection to any house/commercial shop/building 

already constructed or being constructed within the residential colony developed by 

the project proponent without no objection certificate and/or consent to operate of 

the Board. 
iv) That the Punjab Urban Planning & Development Authority be directed to cancel the 

license issued to the project proponent for development of residential colony. 
v) That the Sub Registrar- cum - Tehsildar, Bathinda be directed not to register any 

sale deed pertaining to the residential colony. 

And whereas, the project proponent/colony was afforded an opportunity of 
personal hearing before the Chairman of the Board on 06.03.2024, which was reschedulcd 

before the Member Secretary of the Board on the same date i.e, 06.03.2024 vide Board's letter 

no. 1033 dated 05.03.2024 due to some administrative reasons. 

And whereas, during hearing, the Partners of the colony submitted written reply 

to the notice issued by the Board and the same was taken on record. The Partners and their 

consultant reiterated the same facts as mentioned in reply and stated as under: 

1. The project was developed in the year 2005 and was completed in 2017. There were 2 

phases of the project in which first phase was to develop 9.8 acres and 2nd phase was to 

develop 9.5 acres. We have developed only plotted colony. We had sold vacant plots to the 

buyers and were not involved in any kind of construction. 

2. Till now, in total developed colony (Both the phases), 49 houses have been constructed out 
of which 42 are occupied with around 148 residents and 15 SCO were constructed but 
none of them is running regularly and 1 hotel plus restaurant is operational under the 

name of M/s Haveli Club. We had sold the plot reserved the hotel to Haveli Club and 

now, that is a different entity which is being operated by the different management. We 

have no any link over the hotel/restaurant. 

3. Total waler consumption for the colony is around 25-30 KLD which generates effluent of 
around 20-25 KLD. We had prepared the Septic tank as the primary treatment and had 

installed (in 2012) the sTP of 200 KLD expecting the high¿r occupancy and as per the 
Iegulations by PPCB. Due to Insufficient effluent, we could not operate the STP. Due to 

only 10-15 % of the efluent. So, desthe primary treatment, effiuent is being disposed-off 
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MA Faril Cooniers. 
Reidentinl Coleny namely "Fnrid Enchave' (PhaseI & 21 

on the plantation area developed alongside the roads and green belt developed for the 
colony. Plantation area is still reserved for the proper disposal of the effluent. 

4. There is no pipeline connecting the domestic efluent of the colony to the drain. 
5. Morcover, we had completed our colony in 2017 and had handed over the colony to PUDA 

in March, 2017 with Registries for the roads and other common areas has been transferrcd 
to PUDA Registry No. 4141 dated 17.03.2017 for Phase -1 & Registry No.4174 dated 

17.03.2017 for Phase -II and PUDA issued us the Completion Certificate No. CNBDA/BTI/ 
201712358-61 Dated 28.04.2017 for Phase -I & Completion Certificate No. CNBDA/BTI/ 

2017/3885-87 Dated 29.04.2017 for Phase-II. PUDA has released our 80% of the security 
and 20% is pending. 

6. In Sep, 2021, Farid Enclave Welfare Society was being registered under the President ship 
of Nirmal Singh Chahal. From this date, welfare society is responsible for the management 
of solid waste, waste water, plantation, and the operations of the colony. Separate bank 
account has been set up by the welfare society in which funds are being collected from the 
residents for the regular operations of the society and for the payments regarding society 
Cxpenses. We made a mistake by not signing the hand over documents to the welfare 
society. 

During hearing, it was deliberated by the Member Secretary of the Board 
that the project proponent obtained consent to operate under the Water(Prevention & 
Control of Pollution) Act, 1974 only for phase-I of the colony which was valid up to 
30.09.2018 and thereafter failed to obtain consent to operate under the said Act. Moreves, 
Phase-1| of the colony has been established/commissioned without obtaining consent to 
establish/operate under the Water (Prevention & Control of Pollution) Act, 1974 and Air 
(Prevention & Control of Pollution) Act, 1981. Further as per the details of the visit carricd out by officer(s) of the Board on 02.08.2023 and 29.01.2024, respectively, the STP of the 
colony was found in abundant condition and wild grass was found grown in the STP arca, the component of the STP were found rusted and the site condition revealed that the SIP 
has not been operated since long. Untreated domestic effluent of the colony is disposcd off 
onto vacant plot for stagnation within the premises and an outlet has been provided for 
discharge of untreated domestic effluent into Langeana drain. Proposed plantation area has 
been developed into 03 no. residential plots and presently no plantation area has been 
provided for disposal of the treated wastewater. No management has been provided for handling of the solid waste in compliance to the Solid Waste Management Rules, 2016. Moreover, the partner(s) of the colony failed to submit any written agreement/legal document executed between the partner(s) of the colony and the Resident Welfare Association (RWA) regarding handing over of the colony for its regular operation and maintenance and as such the reply was found fully unsatisfactory. 

Now, therefore, the Punjab Pollution Control Board, in exercise of the powerS conferred upon it u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as amended in 1988, hereby, directs as under: 
1. That the project proponent not sell any vacant residential / commerclal plot or construct any bouse under grOup housing project or construct any house on the plot allocated for construction of house or hake afiy expansion within the premises of colonies or shall not 
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M/s Faril Colouizers, 

keidential Colony nnmely 'Farid Enctave' (hase -1 & 2). 

get released any electric power connection from PSPCL for newly constructed house, where 
no occupancy has been given. 

2. That PSPCL authorities shall not release any new electric power Connection to any house/ 

Commercial shop / building already constructed or being constructed within the premises of 

the project without no objection certificate and/or valid consent to operate under the 

provisions of Water Act, 1974 of PPCB. 

3. That the Punjab Urban Planning & Development Authority shall cancel the license issued to 

the project promoter for development of residential colony. 

4. That the Sub Registrar-Cum-Tehsildar, Faridkot shall not register any sale deed pertaining to 

the residential colony. 

5. Envionmental Engineer, Regional Office, Faridkot is directed to initiate legal action agalinst 

the project proponent(s)responsible for day to day operation of the colony for violation of 

the provisions of the Water (Prevention & Control of Pollution)Act, 1974 for operation 

without STP and valid consent of the Board. 

Endst. No. L063 

directid)s, In case of failure to comply with the above said you are liable for 

action u/s 41 of the Water (Prevention and Control of Pollution) Act 1974hs amended in 1988. 

) Senior Environimental Engineer (ZB) 
For Member Secretary, PPCB 

Dated e6a2|2024 
A copy of the above is forwarded to the Environment Engineer, Punjab 

Pollution Control Board, Regional office, Faridkot for information & necbssary action. He is 
directed to ensure the compliance of above directions. 

Senior Environmehtal Engineer (ZB) 
For Chairman, Ppcb 
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No. l064-4s 
Io 

Sub: 

2) 

PUNJAB POLLUTION CONTROL BOARD 

Zomnl Ofice, Street No, 12, Power House Rond, Bathinda 

Registered 

The Chief Engineer (Operations), 
Punjab State Power Corporation Limited 
Bathinda. 

The Superintending Engineer (Operations), 
Punjab State Power Corporation Limited 
Faridkot, 

Ameue H 
Reidentiat Cotony nsmely Parid Fnelnse (rhne& 2) 

Dated 

Ms Earit Calrniers, 

Endst. No. o66 

LiFE 

Directions u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 
to M/s Farid Colonizers, Residential Colony namely 'Farid Enclave' (Phase -
1& 2), Kotkapura Road, Distt. Faridkot. 

Environnent 

It is intinmated that the project proponent (M/s Farid Colonlzers,) has developed 
resiental colony namely 'Farid Enclave' (Phase -1 & 2) at Kotkapura Road, Distt. Faridkot. 

As such, it is therefore directed to comply with the following directions: 

And whereas, the project proponent has failed to take adequate pollution control 

measures and operating outlet without consent of the Board under the Water Act, 1974 inspite of 
issuance of various notices / opportunities of personal hearings by the Board from time to tine. 

And whereas, after considering the material facts of the case, the Competent 
Authority of the Board has decided to direct the authorities concerned not to release any new 

clectric power connection to any house / commercial shop/ building already constructed or being 
Constructed within the residential colony. 

"That the authorities cocerned shall not release any new electric power 

connection to any house / commercial slhop / building already constructedor being 
constructed within the residential colony namely 'Farid Enclave' (Phase -1 & 2) 

located at Kotkapura Road, Dist. Faridkot without no objection certificate and / 
or valid consent to operate under the provisions of the Water (Prevention and 
Control of Pollution) Act 1974 of PPCB." 

In case of fallure to comply with the above said directions, yqu are liable for action 
u/s 41 of the Water (Prevention and Control of Pollution) Act 1974 as amendkd in 1988. 

Senior Enviroñihental Engineer (ZB) 
For Member Secretary, PPCB 

Dated blozJaay 
A COpy of the above is forwarded to the Environmental Engh�er, Punjab Pollution 

Control Board, Regional Office, Faridkot for information & necessary action. Hgis directed to follow 
up the authoritics concerned for immediate compliance of the dlrections, 

Senior Envfronhiental Engineer (ZB) 
For Member Seçretary, PPCBe 

Dated 06224 Endst. No. 067 
A copy of the above is forwarded to M/s Farid Colonizers, Resiential Colony namely 

'Tarid Encave' (Phase -1 & 2), Kotkapura Road, Distt. Faridkot for inforrmation., 

1 Senior Environme tal'Engineer (ZB) 
For Member Secretary, PPCBZ 
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No. lo6 

lo 

Sub: 

time. 

PUNJAB POLLUTION CONTROL BOARD 
Zonal OIfice, Street No, 12. Power House Road, Bathinda 

Registered 

The Administrator, 
Punjab Urban Planning & Development Authority, 
Faridkot. 

Residentint Colony namely 'Farid Fnclave' (rhase -1 & 2), 

Amexue -L 

Dated 

Mis Faril Colouizers, 

LIFE 

Endst. No. Jo9 

Iifactvo for 
Fnviropnent 

Directions u/s 33-A of Water (Prevention & Control of Pollution) Act, 
1974 to M/s Farid Colonizers, Residential Colony namely 'Farid Enclave' 
(Phase -1& 2), Kotkapura Road, Distt. Faridkot. 

It is intimated that the project propornent (M/s Farid Colonizers) has developed 
tesalential colony namely 'Farid Enclave' (Phase -1 & 2) at Kotkapura Road, Distt. Faridkot. 

And whereas, the project proponent has failed to take adequate pollution control 
mcasures and operating outlet without consent of the Board under the Water Act, 1974 inspite 

of issuance of various notices /l opportunities of personal hearings by the Board from time to 

And whereas, after considering the material facts of the case, the Competent 
Authority of the Board has decided to direct the authorities concerned to cancel the license 
isSucd to the residential colony. 

As such, it is, therefore, requested to comply with the following directions: 
"That the authorities concerned shall cancel the license issuued to the 

residential colony namely arid Enclave' (Phase -1 & 2) developed at 
Kotkapura Road, Distt. Faridkot." 

In case of failure to comply with the above said dire(jons, you are liable for 

action u/s 41 of the Water (Prevention and Control of Pollution) Act 197 as amended in 1988. 

Senior Environhental Engineer (ZB) 
For Member Secretary, PPCB 

Dated_aklo2)ay 
A copy of the above is forwarded to the Environmental Engineer, Punjab 

Pollution Control Board, Regional Office, Faridkot for information & ngsessary action. He is 
directed to follow up the authorities concerned for immediate compliance of the above 
directions. 

Senior Environnental Engineer (ZB) 
For Member Secret¡ry, PPCB k 

Dated obo3 Endst. No.070 
A copy of the above is forwarded to M/s Farid Colonizets, Residerltial Colony 

namely 'Farid Enclave' (Phase -1 & 2), Kotkapura Road, Distt. Faridkot for/nformation. 

Senior Environmental'Engineer (ZB) 
For Member Secretary, PPCB 
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No, lo71 

Sub: 

PUNJAB POLLUTION CONTROL BOARD 
Zonal Ofice, Street No. 12, Power House Rond, Bathinda 

Registered 

The Sub-Registrar-cum-Tehsildar, 
Faridkot. 

Mis Farit Calonirrs, 
Resitentiat Cotony namely 'Farid Fnclane (Phase -1 & 2), 

LiFE 
Lifestyio for 
Environunent 

Dated 06/"3)9-2, 

Directions u/s 33-A of Water (Prevention & Control of Pollution) Act, 
1974 to M/s Farid Colonizers, Residential Colony namely 'Farid Enclave' 
(Phase -1 & 2), Kotkapura Road, Distt. Faridkot. 

It is intimated that the project proponent (M/s Farid Colonizers,) has developed 

1esidential colony namely 'Farid Enclave' (Phase -1& 2), at Kotkapura Road, Distt. Faridkot. 

And whereas, the residential colony has failed to take adequate pollution control 

measures and operating outlet without consent of the Board under the Water Act, 1974 inspite 

of issuance of various notices / opportunities of personal hearings by the Board from time to 

timo. 

Endst. No.012 

And whereas, after considering the material facts of the case, the Competent 
Authority of the Board has decided to direct the authorities concerned not to reqister any sale 
decd in the residential colony. 

As such, it is, therefore, recquested to comply with the following dircctions: 
"Ihat the authorities concerned shalI not register any sale deed 

pertaining to the residential colony namely Farid Enclave' (Phase -1 & 2), 
developed at Kotkapura Road, District Faridkot." 

In case of failure to comply with the above said directions, you are liable for 
action u/s 41 of the Water (Prevention and Control of Pollution) Act 1974as amended in 1988, 

Senior Envirof6 
For Member Secretary, PPCBL Dated 

Engineer (ZB) 

A copy of the above is forwarded to the Environmental Engincer, Punjab Pollution Control Board, Regional office, Faridkot for information & ntessary action. He is directed to follow up the authorities concerned for immediate compliancebf the directions. 

Senior Environmental Engineer (ZB) 
For Member S�cr�tary, PPCB, Datedp 

Endst. No. lo73 
A copy of the above is forwarded to M/s Farid Colonizes, Residential Colony narnely 'Farid Enclave' (Phase-182), Kotkapura Road, Distt. Faridkot for inormation. 

1, Senior Environmental Engineer (ZB) For Member SecretaryY, PPCB 

ds/aaaay 

k/o394 
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